WP(C) No. 395 of 2013

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

25.11.2014

Mr. H.S. Thangkhiew, learned Sr. counsel is present for and on
behalf of the petitioner.

Mr. K.P. Bhattacharjee, learned GA sought further time on the
ground that he is not prepared.

List this matter after 2(two) weeks.

JUDGE

D. Nary



WP(C) No. 314 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

25.11.2014

Heard Mr. H. Kharmih, learned counsel appearing for the
petitioner.

Ms. Q.B. Lamare, learned counsel appearing for the
respondent No. 6 and Mr. S. Dey, learned counsel appearing for the
respondents No. 1 to 3 submits that they need sometime to file the
affidavit-in-opposition.

Prayer is allowed.

None has appeared for and on behalf of the respondents No. 4,
5and 7.

Petitioner's counsel is directed to enquire from the GPO,
Shillong about the exact position of the service upon the respondents No.
4,5 and 7 and to file a report by way of an affidavit.

List this matter after 2(two) weeks for filing of the affidavit-in-

opposition as well as service report.

JUDGE

D. Nary



WP(C) No. 326 of 2013

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

25.11.2014

Heard Mr. L. Darlong, learned counsel appearing for the
petitioner, who submits that the counsel holding the brief of the case, Mr.
R. Jha is out of station.

Mr. R. Debnath, learned CGC appearing for the respondent No.
8 submits that he could not file the additional affidavit so he need some
more time. Two weeks’ time is granted.

List this matter after 2(two) weeks for additional affidavit and for
further order.

JUDGE

D. Nary



WP(C) No. 329 of 2013

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

25.11.2014

Heard Ms. M. Chanda, learned counsel appearing for and on
behalf of the petitioner.

Also heard Mr. K.P. Bhattacharjee, learned counsel appearing
for and on behalf of the respondents who submits that he need further
2(two) weeks’ time to file the affidavit-in-opposition.

Prayer is allowed.

None has appeared for and on behalf of the respondents No. 8,
9 and 10.

No service report received.

Petitioner's counsel is directed to enquire from the GPO,
Shillong whether the notice has been served upon the respondents No. 8,
9 and 10 and to submit a report by way of an affidavit.

List this matter after 2(two) weeks.

JUDGE

D. Nary



WP(C) No. 335 of 2013

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

25.11.2014

Heard Mr. S. Dey, learned counsel appearing for the petitioner,
who submits that he need further 2(two) weeks’ time to file the rejoinder
affidavit.

Mr. K.P. Bhattacharjee, learned counsel appearing for the
respondents is present.

List this matter after 2(two) weeks for filing of rejoinder affidavit.

JUDGE

D. Nary



WP(C) No. 337 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

25.11.2014

Heard Ms. L. Khiangte, learned counsel appearing for the
petitioner.

From record it appears that the affidavit-in-opposition has not
yet been filed.

Ms. M. Chanda, learned counsel appeared for and on behalf of
Mr. S.C. Shyam, learned Sr. counsel for the respondents submits that she
need 2(two) weeks’ time to file the affidavit-in-opposition.

List this matter after 2(two) weeks for filing affidavit-in-

opposition.

JUDGE

D. Nary



WP(C) No. 343 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

25.11.2014

Heard Mrs. N.G. Shylla, learned counsel appearing for the
petitioner.

Also heard Mrs. S. Bhattacharjee, learned GA appearing for
and on behalf of the State who sought time to file the affidavit-in-
opposition.

Two weeks’ time is granted.

List this matter after 2(two) weeks for filing of the affidavit-in-
opposition.

JUDGE

D. Nary



WP(C) No. 348 of 2013

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

25.11.2014

None has appeared for the petitioner.
Ms. M. Chanda, learned counsel submits that Mr. S.C. Shyam,
learned Sr. counsel for the respondents is out of station.

List this matter after 2(two) weeks.

JUDGE

D. Nary



WP(C) No. 371 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

25.11.2014

Heard Mr. G.S. Massar, learned Sr. counsel assisted by Mr.
L.S. Darnei, learned counsel appearing for and on behalf of the
petitioners.

Issue notice to the respondents to show cause as to why this
instant petition should not be considered or any other order or orders
should not be passed as found deemed fit and proper. Notice is made
returnable within 2(two) weeks.

Petitioner’s counsel to take necessary steps to serve the notice
upon the respondents.

Since Mr. N.D. Chullai, learned Sr. GA appeared for and on
behalf of the respondents No. 1 and 2 and Mr. K. Barua, learned counsel
appeared for and on behalf of the respondent No. 3 and accepted the
notice, no formal notice is called for.

List this matter after 2(two) weeks for affidavit if any.

JUDGE

D. Nary



WP(C) No. 307 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

25.11.2014

Heard Mrs. R. Dutta, learned counsel appearing for the
petitioner.

Mrs. N.G. Shylla, learned GA appearing for the respondents
No. 1 to 3 submits that she will file the affidavit-in-opposition.

Mr. A.G. Momin, learned counsel appearing for the respondent
No. 5 sought 2(two) weeks’ time to file the affidavit-in-opposition.

Mr. N. Mozika, learned counsel appearing for the respondent
No. 4 submits that he has already filed the affidavit-in-opposition.

Prayer is allowed.

List this matter after 2(two) weeks for filing of affidavit-in-

opposition.

JUDGE

D. Nary



AB. No. 20 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

25.11.2014

Heard Mr. G.S. Massar, learned Sr. counsel, Mr. B.B. Narzary,
learned Sr. counsel, Mr. N.D. Chullai, learned Sr. GA, Mr. S. Dey, learned
counsel, Ms. P.S. Nongbri, learned counsel as well as Mr. P.K. Borah,
learned counsel appearing for the petitioner.

At the outset, Mr. B.B. Narzary, learned Sr. counsel submits
that he is not feeling well all of a sudden though, he has come from
Guwahati.

Considering the submission advanced by Mr. B.B. Narzary,
learned Sr. counsel, the matter is adjourned as there is no objection from
any other counsel.

List this matter on 01.12.2014 for hearing.

JUDGE

D. Nary



Cavt. No. 249 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

25.11.2014

Since both the learned counsel for the parties are present, the
instant caveat is considered, discharged and stands disposed of.

JUDGE

D. Nary



CRL.PETN. No. 29 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

25.11.2014

Heard Mr. M.F. Qureshi, learned counsel appearing for the
petitioner.

Also heard Mr. J.M. Thangkhiew, learned GA as well as Mrs.
N.G. Shylla, learned counsel appearing for the private respondents No. 4
and 5.

Both the learned counsel for the respondents submits that they
intend to file the show cause.

Prayer is allowed.

The I/O Ms. N.F.G. Momin and Mrs. S. Nongdhar, Inspector
CID are present.

List this matter after 2(two) weeks for show cause.

JUDGE

D. Nary



CRL.REV.P. No. 9 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

25.11.2014

As prayed for by Ms. R. Paul, learned counsel appearing for the
sole respondent, list this matter after a week.

Learned counsel for the petitioner is not present; however Mr.
A.G. Momin, learned counsel appeared for the petitioner.

List this matter after a week.

JUDGE

D. Nary



CRP. No. 29 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

25.11.2014

Heard Mr. S. Chakravarty, learned counsel appearing for the
petitioner.

Issue notice to the respondent to show cause as to why this
instant petition should not be considered or any other order or orders
should not be passed as found deemed fit and proper. Notice is made
returnable within 2(two) weeks.

Since Mr. K. Barua, learned counsel appeared for and on
behalf of the sole respondent and accepted the notice, no formal notice is
called for.

In the meantime, if there is any execution proceeding, that shall
remain stayed till the next returnable date.

Petitioner’s counsel is directed to furnish a copy to the learned
counsel for the respondent in the course of the day.

List this matter after 2(two) weeks.

JUDGE

D. Nary



MC[WP(C)] No. 307 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

25.11.2014

Heard Mr. K. Khan, learned counsel appearing for the
petitioner.

Also heard Mr. H.S. Thangkhiew, learned Sr. counsel
appearing for and on behalf of the respondent.

Mr. K. Khan, learned counsel appearing for the petitioner
submits that further time may be granted as there is no full fledged Vice
Chancellor as such; the court’'s order could not be implemented as the
Govt. of India has written a letter that the acting Vice Chancellor has no
power to consider the case of the respondent.

Mr. H.S. Thangkhiew, learned Sr. counsel appearing for and on
behalf of the respondent prays that he may be given 3(three) days’ time
to file a show cause.

List this matter after 1(one) week.

JUDGE

D. Nary



WP(C) No. 43 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

25.11.2014

Heard Mr. K.C. Gautam, learned counsel appearing for the
petitioner.

Also heard Mr. K.P. Bhattacharjee, learned GA appearing for
the State respondents who submits that he intends to file the affidavit, but
could not file due to the sudden demise of the mother of the respondent
No. 3.

List this matter after 2(two) weeks.

JUDGE

D. Nary



WP(C) No. 61 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

25.11.2014

Heard Ms. A. Kharumnuid, learned counsel appearing for the
petitioner, who submits that she intend to file the rejoinder affidavit.

The affidavit-in-opposition has been filed by the respondents
No. 1,2 and 3.

List this matter after 2(two) weeks for rejoinder affidavit if any.

JUDGE

D. Nary



WP(C) No. 133 of 2013

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

25.11.2014

Heard S. Dey, learned counsel appearing for the petitioner.

Also heard Mr. R. Debnath, learned counsel appearing for the
respondents No. 1 to 4 as well as Mr. N. Mozika, learned counsel
appearing for the respondents No. 5 and 6.

The learned counsel for the respondents sought some more
time to prepare the case.

List this matter after 2(two) weeks.

JUDGE

D. Nary



WP(C) No. 156 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

25.11.2014

Heard Mr. A.G. Momin, learned counsel appearing for the
petitioner as well as Mr. D. Thaimei, learned counsel appearing for the
respondent No. 4.

Mr. K.P. Bhattacharjee, learned counsel appearing for the
respondents No. 1 to 3 informed that, exchange of pleadings is complete.

Issue rule.

List this matter after 2(two) weeks for hearing.

JUDGE

D. Nary



WP(C) No. 205 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

25.11.2014

Heard Mr. H. Kharmih, learned counsel appearing for the
petitioner.

Also heard Ms. Q.B. Lamare, learned counsel appearing for the
respondents No. 1 to 3, Ms. D. Shylla, learned counsel appearing for the
respondent No. 5 and Mr. K.P. Bhattacharjee, learned counsel appearing
for the respondent No. 4.

All the learned counsels present in the court submits that
exchange of pleadings is complete.

Issue rule.

List this matter after 2(two) weeks for hearing.

JUDGE

D. Nary



WP(C) No. 206 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

25.11.2014

Heard Mr. H. Kharmih, learned counsel appearing for the
petitioner.

Also heard Ms. Q.B. Lamare, learned counsel appearing for the
respondents No. 1 to 3, Ms. D. Shylla, learned counsel appearing for the
respondent No. 5 and Mr. K.P. Bhattacharjee, learned counsel appearing
for the respondent No. 4.

All the learned counsels present in the court submits that
exchange of pleadings is complete.

Issue rule.

List this matter after 2(two) weeks for hearing.

JUDGE

D. Nary



WP(C) No. 231 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

25.11.2014

Learned counsel for the petitioner is present.

Mr. K.P. Bhattacharjee, learned GA appearing for and on behalf
of the State sought time for filing affidavit-in-opposition. Two weeks’ time
is granted.

List this matter after 2(two) weeks.

JUDGE

D. Nary



WP(C) No. 266 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

25.11.2014

Heard Mr. K.C. Gautam, learned counsel appearing for the
petitioner as well as Mr. K.P. Bhattacharjee, learned GA.

Both the learned counsels submit that exchange of pleadings is
complete.

Issue rule.

From record it appears that the notice served against the
respondent No. 6 return after service, but none appeared for and on
behalf of the respondent No. 6.

List this matter after 2(two) weeks for hearing.

JUDGE

D. Nary



WP(C) No. 284 of 2013

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

25.11.2014

Heard Mr. L. Darlong, learned counsel appearing for the
petitioner, who submits that the counsel holding the brief of the case Mr.
R. Jha is out of station.

Similar submission has been advanced by Ms. M. Chanda,
learned counsel appearing for and on behalf of Mr. S.C. Shyam, learned
Sr. counsel

Since the learned counsel conducting the case is not present,
list this matter after 2(two) weeks for hearing.

JUDGE

D. Nary



WP(C) No. 289 of 2013

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

25.11.2014

None has appeared for the petitioner.
Respondent’s counsel are present.

List this matter after 2(two) weeks.

JUDGE

D. Nary



WP(C) No. 289 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

25.11.2014

Heard Mr. N. Mozika, learned counsel appearing for the
petitioner, who submits that he is not going to file the rejoinder affidavit.

Mr. R. Gurung, learned GA appearing for the respondents No.
1 to 4 and Ms. S. Pde, learned counsel appearing for the private
respondents No. 5 to 8 submits that they have filed their respective
affidavits-in-opposition.

Exchange of pleadings is complete. Issue rule.

List this matter on 28.11.2014 for hearing.

JUDGE

D. Nary



WP(C) No. 298 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

25.11.2014

Heard Mr. N. Syngkon, learned counsel appearing for the
petitioner, who submits that he need time to file the rejoinder affidavit.

Mrs. S. Bhattacharjee, learned GA appearing for the State
respondents submits that she is not filing the affidavit-in-opposition.

List this matter after 2(two) weeks for filing of rejoinder affidavit.

JUDGE

D. Nary



WP(C) No. 304 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

25.11.2014

Heard Mr. M.F. Qureshi, learned counsel appearing for the
petitioner, who submits that he need sometime to file the rejoinder
affidavit.

Mrs. N.G. Shylla, learned GA appearing for the State
respondents No. 1 to 4 and private respondents has already filed their
respective affidavits-in-opposition.

List this matter after 2(two) weeks for filing of rejoinder affidavit.

JUDGE

D. Nary



